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Honses not Fully Paid for by Allotiees
in Malviya Nagar, New Delhi

115, SHRI SHASHI BHUSHAN: Wil
the Mimister of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased to
refer to the reply given to Unstarred
Question No. 4084 on the 10th December,
1970 regarding House not fully paid for by
allottecs 1n Malviya Nagar, New Delhi and
staté :

(a) the position in respect of Properties
No. B-1/55 and B-1/56; whether the full
payment 1 respect of these houses has since
been made;

(b) if so, when the full payments were
made and by whom the payment was made

CHAITRA 11, 1893 (SAKA)

Written Answers A6

and in whose name these houses now stand;

(c) if not, the reasons for which these
numbers were not included im the list of
houses supplied in reply (0 Unstarred Ques-
tion No. 6405 on the 16th April, 1970; and

(d) the steps Government propose to
take against the persons responsible for
doing this and the action being taken or
ptoposed to be taken for the auction of
these houses ?

THE MINISTER OF LABOUR EM-
PLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR) : (&)
and (b). Propertiecs Nos. B-1/55, and
B 1/56, Malviya Nagar, were disposed of by
public auction 1n 1950 and hence properties
1 question are not allotable properties,

The auction-purchaser, Shn P L. Khanna
Is & Jdament himself and he had tendered
fus own claims m 1956 to cover up the sale
price of both the properties,

(c) and (d). Do not aries.

Disposal of Houses not fully paid for
by Allottees in Rehabilitation Colo-
nies in Delhi

116 SHR1 SHASHI BHUSHAN : Will
the Munister of LABOUR, EMPLOYMENT
AND REHA BILITATION be pleased to
state :

(a) the criteria adopted by Government
to dispose of the houses 1n respect of which
full payment has not been made by rhe
allottees so far, despite sevaral reminders,
in the rchabilitation colonies of Delhi ;

(b) when Government prorose to settle
all such cases;

(c) whether Government are aware that
there are many such houses in whose case
the whereabouls of the original allottees
are not available; '

(d) whether Government would ensure
that such houses are not transferred to other
incligible persons without auctioning them
publicly ; and

(e) in case such houses are not proposed
to be auctioned publicly, the way in which





